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IN THE CEN'TI-AAL ADM II'! IS'FAT IVE T RIB UN"'>. L, JA IPUR BENcH, JAIPUR. . . . 

*·* * 
Date of Decision: 26 .6.2000 

CP 43/99 {OA 491/94) 

Baiju sjo ohri Nathu, r/o Village Man gorra, District Mathura (UP). I 

. . . ~titioner • 
Versus 

1. Shri V.D.Gupta, General ~1anager,_ Western Raih->'ay, 
Church gate1, Ivlumba i. 

·2. Shri Nepal Singh, Dlvisiona'i. Railway! Manager, western 
Rai~way, Divisional Office# Kota-. · 

3. ShrL Indrajeet Nanda, Stat ion I'1a;ster,. Jajan Patti, 
· ~'lieste rn Ra ih;ay. 

• • • Respondents • 

C:ORA!-1: 

HON 'BLE MR .S .K.AGARWAL, JUDICJAL MEMBER 
HON 'BLE ~1R .N o.P .NA'it·JANI, ADMINISTRATIVE 1•1EMEE R 

·For the Pet it ioner ... ·None 

For the Respondents . . . Hr .Hemant Gupta, proxy counser' 
for Sh r i". t1.Raf iq 

0 R DE R 

. (PER H ON 1 BLE 1'·1R .S .. K .AGARWAL, J:JD IC JA L !v1E }'JBER) 

This c .p. has ariseri out of an order passed in OA 491/9-4 

on 23 .7 e99. In OA 491/94 following direct ions v-Jere given on 

23 • 7. 99 

directed 

2. 

·­.• 
-,,In the circ-llljlstan_ces, the respondents. are directed 
to re-engage the applicant on the post of Sa£aiwala 
within a period qf one· month from the date of rece{pt. 
of a copy of this order. T}Je respondents are further 
to consider grant of temporary status to the applicant 
u.s per rules. · 

Not ice to show-cause was ·given to the non-pet it ioners .and 

they have filed reply. It iS seated in the 'reply that the answer:i 

respondents file review petition against the impugned order and 

the said review petition -is also pending. It is also sta·ted that 

this Tribunal has issued directions; i) to re-engate the a:r;::plicant 
... 

within a perio.:l of. one month, and ii) to cons :ider the i' .applicant 

for conferring temporary status as· per rules. It is stated by th 
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oppss ite parties that the applicant was re-engaged vide inter :im 

order of this Tribunal dated 7 .. 10.94 and cpntinuing on the·post 
' 

of Local Safaiwala. It. is also stated in the reply that the 

applicant has been c-onsidered for conferring' temporary status b.ut 

he was not eli.g-i'ble to grant temporary status in terms·.of IREH 

para 2 001· ( ii) (iii). In· v ie.w of the reply filed by the opposite 

' parties they _have requested to dismiss this contem_pt Pet it ion. 
J, 

"3 • Rej.oinder has also been filed, whiph is on recora: 

I 

4. Heard the' learned· counsel for the respondents and also 

perused the averments made in this C .P • and reply filed by the 
' 

opposite parties and rejoinder ' f-iled by the .Pet it ione r • 

5. It is not d ispute.d that the appl icapt by an inte rlm order 

of· this Tribuna·l is. continuing as safaiwala. It is also not 

disputed that the respondents have considered the candidature 

of the applicant, for conferring temporary stat us but he was riot 

found el ig iole .. Therefore, in our considered view, no case of 
. ' 

' '· 

contempt is made out against the· opposite parties. 

6. Disobedience of court:II'ribunals I o·rder amounts to contempt 

only when it is deliberate and wilful. 1'1erely that order was 

implemented not witlin the specified period is no gro;.lnd to initiate 

~.N contempt proceedings or to punish hhe' alleged contemners foi 

c omm itt ing contempt. In view of the facts and circumstances of 

this· case and settled legal position, we are of the opinion that 

the petitioner failed to establish any case of ·contempt against· tr 
I 

alleged C:ontemhers. 

7. we, therefore, dismiss this contempt Petition and notices 

:rug issued against 

·tD-:- · 
(N .P .NAWANI )' 
MEMBER (A) 

r • 

opposite parties are hereby discharged. 
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(S .. K.AGARWAL) 
' MEI1BER (ci) 


